
CENTRAL administrative TRIBUNAl.
fKINCIPAL BENCH

• • •

O.A. No.1518 of 1995

Dated New Delhi, this I9ch day of February,i996
HON'BLE SHRI k. MUTHUKUMAR,MEtiBER(A)

fogesh Kumar
Employee No.7932
Engineers India Ltd.
Purchase Department (2nd Floor)
Engineer India Bhawani, Bhikaji Kama Place
NEW DELHI.

i-' i i CM iBy Advocate: Shri B. Lall

versus

1. Union of India,through
The Secretary

Mlnistrv''of^p"'^®'' ̂  Pension CellNo?th Bloci^ Personnel S Ad.n. Reforos
NEW DELHI 110 Oil.

2.The Secretary
Ministry of Home Affairs
North Block
NEW DELHI.

3- The Director

(Jof?cU5f" CoordinationWireless)Ministry of Home Affairs
Block No.9 C r o o 1
Lodhi Road Conplex
NEW DELHI 110 003.

By Advocate: Shri M. i<.

order fot-ai )
Shri K. Muthukumar,M(A)

th learned counsel for the applicant scares
granted necessary r., ,,.-ought for in the O.A. and, therefore prays .h

application „y be d • • " '"y be dismissed as having .v r, ,,
infructuous. - - t

dis • H ^bove, the appIicaticM: ^
-sed as having becone infructuous. No cose.

-

(K« Mutrhukumar)

dbc Member(A)

Respondent


